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uU/s 3 & 4 of PMLA Act
Directorate of Enforcement Vs, Gautam Khaitan & Ors.

09.07.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of
Hon’ble High Court issued vide Circular No.16/DHC/2020 dated
13.06.2020 in view of the pandemic Covid-19,

Present:  Sh. N.K. Matta and Sh. Mohd, Faraz, Ld. SPPs
for Enforcement Directorate. o g
‘Sh. Avnish Dhingra, Ld. Counsel for Income Tax D

Ld. Counsel for Income Tax Department submits that he has
already filed rejoinder.
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Ld. Counsel for Income Tax Authority submits that this
application is pending since 29.06.2020 and investigation of Income Tax
Authority is being delayed because of non supply of documents by ED. Ld.
counsel submits that only ten days time may be granted to ED.

Keeping in view the facts and circumstances, matter is adjourned
to 24.07.2020 for disposal of the application filed IW Income Tax
Department.

Signed copy of this order is being sent through whatsapp to
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